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12.7.2002 	At the request made on behalf of 

M.r.M.Chanda, learned counsel for the 

appLLcant the case is 'isted for admi-

asian on 19.7.2002. 

I 
member 

bb 

	

 

19.7.02 	 Heard L 	-sC. coubseIr frthrt 

parties. 
application is admitted. 

ThfrcL1 Pf4 	 Issue notice on the reaponctents. Call 

for records, Afturbable by 4 weeks* 

lList on 23.8.02 for orders. 

I yfd-- 	 Member 
gjj'42 
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23.8.2002 	 request made by Mr.A.Deb Roy.  

	

leaEned 	 four weeks time is 

granted to the respondents to file ritte 

•Statemett. 
List the case on 20.9.2002 for 

'ordere 

C. 
Member 

bb 
U 

	

20.9.02 	Heard Mr. M.Chanda leanéd csunal 

for the applicant and 5180 Mr. A.Deb Roy, 

learned Sr. C.G.S.C. for the Respondenté. 

• 

	

	 The iseus relates to providing for, 

financial upgradatioa under the ACP'Scheme. 

In'thi's application the applicant has 

assailed the order No.2/Estt(ACP/99925 
1' 

dated 279-2001, whereby he was inferwed 

that in the light at clarifications received 

from the DoT the cases is sent to the 

Ministry for thier concurrence. 

Mr. A.Oeb Roy, learned Sr. C.G.S.C. 

for the respondents stated that the order 

• 

	

	was passed for financial upgradation under 

the A CP Scheme b"order N.4C—G/2002(2) 

	

8045* e 	 terms of the Department 

of Perèonal & Training, Ministry of Personn- 

ci,. Public Grievances & Pension8, 'New 

DelhiO.M. dated 9.8 9 99 on the subject,, 

the Departmeital S screening Committe has 

approved the nameot the applicant Shri 

• Dilip Bhattacharjee 310—I/WI in the pay 

scale of Rs . 4000-100-6006/ for grant of 

2nd financial upgradation in the scale of 

. 5500-175-9000/ under the ACP Scheme. 

C.ntd,./- 
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Notes of the Registry 	Date 	 Order of the Tribunal 

C.ntd/.. 

20.9.02 	 Pir. A.L?eb Roy, learned Sr. C.C.S.C.. 

for the respondents accordingly 
/L 

I-L- 	 r , 	 c. 	placed before me the cornmunicsjoi, c 

	

/ - 'i 	 sent bytheDepart.nt alonguith the 

order. A' copy of the said order is A- "- 

placed an records. 

In the circumstances, the 
hps 

X: 	
applicatjgpjbecome inPructMsusafld 

sccordingiy the same is dismissed as 

infructucue, 

Vic e~ C h a i r2an 
mb 
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GUAiA.iI 

and 261 of 2002 

angShti Paul. (0.A. 213 of 2002) 
11.20.2002 

*POPal Ch. Narnasudra & 4 others. (o.i. 261 of 2002) 

ii 	
P?ICINT(S) 

rokanoranJan DaS 

j 	
T 

_VriUS_ 

Sz ion of Indja & Org. 
¶ 

Roy, r.C.G.S.C. 	 VuCf 
SPON1\T() 

fl 	T •.:: 	:.. :, 

1• K.K.SH.ADMZNISTRTIWEM.aR 

i 	Whether eporters of local papers may be allowcd to se 
the i udgn ent 7 

2 	To be referred to the Reporter or not ? 

3 	Whether their Lordships wish to see the fair copy of the 

judgient 7 

ihether the judgment is to be circulated to the otrie± 

Benches 

Judgment delivered by 1onle 1DXNISTRXrXVB MEMBER 



CENTRAL A1*41NISFRATIVE TRIBUNAL 
JWAHATI BENCH 

Original Application Nos. 213 of 2002 and 261 of 2002 

Date of Order: This the 111h Day of October 2002. 

HON BIJE MR.K.K.SHARMh,ADMINISTRATIVE MEMBER 

O.A.No9213 of 2002. 

Shri Himaflgshu Paul 
s/o. Late Phani Bhusan Paul EX.Group 'D' 
Village -Karatigram,. P.O. Rongpur 
P.S.Silchar, Dist.cachar, Assam 

At present working as Post man in Halfiong Sub-Post Office, 
under Sub-divisional Inspector of P0's Halflong 
Sub-Divjsoin, Palflong. 	 Applican. 

By AdvocateMr.,Monorar4a* Das 

-Vs.- 

Union of India, 
aepresented by the Secretary to the Govt pf India, 
Ministry of Communication, 
Cabinet Secretariate, Samsad Marg. 
New Delh.t-110001. 

The Director General a 
Department of Post, Samsad Marg 
Dak Ehawan, New 

The Chief postmaster General, Assam Circle, 
Guwahatt.-781001., 
The Postmaster General. 
Assam Region, Dibrugarh 

The Sr.Supdto of post office. 
Cacher Division, Silchar-788001 

6 • The Asstt • Supdt • of P0' a 
North Sub-DiVisiOn, Silchar-788001 

7o, The S.D.I.P.0's 
Haiflong Sub.- ivision,HalflOflg788819. 

8. The Sub-Postmaster, 
Hal flong-788819. 	 as 	Respondents. 

By Advocate Mr.ADeb Roy, Sr.C.G.S.C. 

0.A.No.261 of 2002 

Sri Gopa). Ch.Namasudra 
8/0. Late Gopondra Namasudra. 
Ex-Group 'D', Ward N0.4 
P.O. Lala 
Dist • Hailakandi 

Sri Nilotpa]. Roy 
s/o. Late Niki4a Cb.Roy. 
Ex-Posthan, Gunra Bazar, 
P.O.Kalajn, Dist.alir 

contd/.. 
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 Sri Kajal Das 
S/O Late Suniti Baja Das, 
Ex-Group IDI , Vill.& P.O.Barkhola, 
Dist. Cachar. 

 Sri Babudhan Dhree 
s/O Late Buoy Kumar Dhree, 
EX-OS Majib 
P.O. Pallorabond, 
Dist.Cachar. 	... 	Applicants. 

By Advocate Mr. Monoranjan Das 

1. Union of India, 
Represented by the Secretary 
to the Govt. of India, 
Ministry of Communication, 
Cabinet Secretatiat, 
New Delhj-11000j. 

2, The Director General 
Department of Posts, 
Dak Bhawan, Sansad Marg, 
New 	elhi-110001. 

 The Chief Post master General 
Assam Circle, Meghdoot Bhawan, 
Guwahati-781001. 

 Teh Sr.Supdt, of POs. 
CacMr Division, 
Silcr-788001. 

 The Sr.Post Master, 
Head Post Office, 
Silchar-788001 

6, The Postmaster, 
Head Post Office 
Hailakandi, 

 The Sub..Divisionaj 
Inspector of POs 
Hailakandi. 

 Sub-Divisional 
Insp4ctor of POs, West Sub-Division, 
Silchar. 

Iespondents, 

By Advocate Mr.A.Deb Roy, Sr.C.G.S.C. 

JC H4A M4RR (ADMN)I - 

Both the applications are taken up together as c issue involved y1th the same, one apljcant in O.A.No.213 

of 2002 and four applicants in O.A.NO.261 of 2002, The four 

JcL? 	 contd/ 
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appiicants in o.A.No.261 of 2002 have been allowed to pursue 

their gtievances by a common by a common application under 

the provision of Rule 4(5)(a), cAT(Procedure) Rules, 1987. 

All the applicant were approved for inc].usiong In the waiting 

li8t of Postman on compassionate ground on different dates. 

By an order dated 11.6.2002 the applicants were allotted the 

post of GDS on compassionate ground. All the applicants they 

have been working as Postman with some breaks in continuity 

in service, It is claimed that the applicants are approved 

candidates for Postman cadre against regular vacancy enlisted 

for future absorption against relevant qupta. The applicant 

been engaged against vacant post of Postman. By letter dated 

2296.2001 the Respondents called for willingness of the 

applicants for job in other Department. The relevant portion 

of the letter is reproduced below:-. 

"Sub: Discontinuation of waiting list of dandida. ,  
tee approved forcompassionate appointment 
willingness of the approved candidates for con. 
sideration by other ministries. 

The following approved candidates were 
alloted to your unit for working in short term 
vacancies. 

You are requested to intimate whether theu 
are willing for job in other department. If so 
submit a list of willing approved candidates 
at an early date as desired by the C.O. Guwabatii 
for taking the matter with other ministries and 
alongwith the Directorate." 

The applicants conveyed the willingness for appointment in 

other department. The applicants however, requested the 

Postmaster General, Assam Region  to regularise them in the 

vacant posts against which they were working continuously 

working. It is stated that by letter dated 3.9.2001 the 

applicants were informed that they would be absorbed in the 

cadre in due course 1  as there was no vacancy then. The letter 

dated 3.9.2001 is reproduced below:- 

contd/- 



"Sub Prayer for appointment of Postman in corn-
passionate ground. 

Refer your representation dated 22.05.2001 I. 
am directed to inform you that your case will 
be considered in due course of time. There is 
no vacancy under compassionate ground at present 

Thereafter, by letter dated 24.8. 2001 it was informed to the 

applicant that the waiting list for compassionate appointment 

was discontinued and the Directorate had decided that the 

applicant would be considered for the post of G.D.S. but the 

applicants did not opte,A for G.D.S.It is stated that the 

applicant shall be deprived existing benefit and they have 

been performing the duties against the vacant post. 

	

2. 	Mr.M.Das learned counsel appearing on behalf of 

the applicants argued that the action of the respondents in 

not considering the absorption of the applicant in the post 

of Postman is illegal and violative of Article 14 of the 

Constitution. The Respondents offered the applicants a lower 

post than one which they were holding. Mr.M.Das learned counsell 

also stated that there are vacancies in the Department of 

post but the Respondents have not been engaged. The Respon-

dents issued Notification dated 1196.2002 by which they have 

allotted the candidates for compassionate appointment against 

GDS posts. He also argued that there are existing vacancies 

in the department and the applicants been approved candidates 

for compassionate appointments to be posted against existing 

vacancies. 

	

3, 	The I Respondents have filed their written statnent 

and Mr.A.Deb Roy, Sr.CG.S.Co represented the Respondents. 

It is stated that the waiting list was being prepared for 

absorption in future vacancy for compassionate appointment. 

The applicants naiue.jwere kept in the panel ôfwaiting list 

for absorption in future vacancy as compassionate cases. 

The applicants in the waiting list were being engaged in 

contd/- 
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short time leave vacancies as per necessity and they could 

not be absorbed permanently. since there will be more delay 

in their employment permanently against vacant post • it was 

decided by the department to offer them with some lower post 

if willing to accept such employment but they denied to 

accept such employment and claimed for their permanent employ-

ment in Postman cadre. Mr.A.Deb Roy, Sr.C.G.S.C. argued that 

there was a scheme for appointment on compassionate ground 

within the ceiling of 5% of direct recruitment vacancies in 

ech year. Thus out of 20 vaoancLes for direct recruitment* 

one was available for compassionate appointment. A waiting list 

was prepared as there were no available vacancies for compa-

ssionate appointment. In order tomini.mise hardship the 

\) applicant ec yedeed were sett offerred vacancy poft due to leava 

There is no possibility of the applicants being appointed 

against the regular post. 

4. 	 I have considered the submission made on behalf of 

the parties and have also perused the records. The applica-

tion is decided on the basis of the facts of the case. The 

appointment letter issued to the applicant in 0.A.No.213 of 

2002 is reproduced below:- 

"In pirsuance of the SSPOB Silchar Memo No.81/ 
Rectt./Re1aXft4ISC. dated 28.12.98 Shri Hiinung-
shu Paul approved for appointment in Postman 
cadre on compassionate ground and kept in 
panel for absorption in future relaxation vacan 
ncies by C.O. is hereby engaged on short term 
duty in the event of the undersigned and kept 
attached to G.C. College.o, against an un-
filled vacancy until further orders. 

Shri Hirnungahu Paul should clearly undei 
stand that the engagement is purely temporary 
basis and he cannot claim any seniority/Pay 
benefit in future for such short term engage- 
ment." 

The subsequent application also shows that the applicants 

were appointed for short term duties. The letter dated 

24.8.2001 by which the applicants were of ferred the post of 

L 	 contd/ 



GDS is extracted below:- 

This is to inform you that since gait listing 
ofcandidates for compassionate appointment has 
been dispensed with, chance of absorption of 
these approved candidates in the waiting list 
against vacancies available within 5% celing of 
direct recruitment quota is rnote. This may 
cause hardship to the approved candidates who 
have been waiting for quite a long period. In 
consideration of this aspect the Postal Directo-
rate has decided to consider such waitlisted 
candidates for appointment against vacant posts 
of GDS(Gramin Dak Sevak) if they are willing 
and eligible for the post. 

As per information of the Directorate 
you are requested to submit your willingness or 
otherwise and choice of place If any for taking 
appointment against vacant Gramin Dak Sevak post. 

This recruitment will be made subject 

to 1. Fulfilment of all required conditions of 
recruitment like educational qualifioa-
tion etc. 

2. Approved applicants with their acceptance 
of GDS post would have no further claim 
for appointment on any special considera 
tion against regular departmental vaoan-
des and that they would have to take t. 
their turn as per present departmental 
policy for GDS in the matter of their 
appointment against future departmental. 
vacancies. All undertaking in this 
regard may be submitted with your willing 
ness. 

This offer will be valid for one 
year. 11  

There is no dispute that the applicants have not been offe-

rred compassionate appointment. The regular appointmentc on 

compassionate gound depends on Rules and Regulations/Guide-

lines on the subject. There is no dispute that there is a 

quota of 5% of regular direct recruitment vacancies for 

appointment on compassionate ground. Mr.A.Deb Roy, r.c.s.c* 

submitted that there is no vacancy for Postman post. The 

vacancy position for the years from 95 to 2001 is given be1ow 

contd/- 
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"Vacancy position of Postman and Group D 

year wise 

Year 	Postman 	 Group D 

1995 	- 	 5 

1996 	06 	 6 

1997 	16 	 5 

1998 12 3 

1999 11 4 

2000 .  03 4 

2001 08 
-- 

3 

As such no appointment on compassionate ground could be 

offerred to the applicants. In the circumstances the res-

pondents have sympathetically considered the case of the 

applicants. The applicants have been of ferred the post 

of GDS, which is a lower post than that of Postman. Mr. 

A.Deb Roy, Sr.C.G.S.C* argued on behalf of the respondents 

that the inölusion of name of the applicants in the waiting 

list for compassionate appointment has not conferred any 

rights for regular appointment.As such offer of appointment 

to the post of GDS was justified. 

5* 	1 have given careful consideration to the submissi- 

ons, made on behalf of the parties and also perused the 

record. The Govt.provided a scheme for giving immediate 

relief to Govto employees dying while in service by giving 

compassionate appointment to a dependent relation. The 

courts have not approved of compassionate appointment 

being given long after the death of the employee. The 

scheme has provided for a quota and it is not that depen-

dent of every employee dying in service will be of ferred 

appointment. The name of the applicants appeared in 

\. C 	 contd/ 



waiting list for compassionate appointment. The Courts 

have not approved the delay in offering compassionate 

appointment. The applicants could not be appointed on 

compassionate ground within the quota of 5% of vacancies 

available for direct recruitment of post man. The vacancy 

position given by repondents shows that there was no 

vacancy for canpassionate appointment during the years 

1995-2001. The respondents do not anticipate any such 

vacancies in the future. This has been informed to the 

applicants. Keeping the names of the applicants in waiting 

list gives rise to a false hope. The respondents had valid 

reasons for discontinuing the waiting list. The action of 

the respondents in offering alternative appointment of GD$ 

cannot be faulted. I find no illegality in the impugned order 

The applicants have not acquired right to a regular appoint-

ment outside the quota for compassionate appointment simply 

because there name was included in the waiting list for 

appointment on compassionate 4round even if they have 

worked in short term leave vacancies. It is not the case S  

that the respondents have appointed persons outside the 

- 

	

	 waiting list against vacancies for compassionate appoint- 

ment. 

The applications stand dinissed. There shall be 

no order as to costs. 

1DI4INISTRhTIV M24BBR 

LM 



Ii 	
I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals 

Act, 1985) 

fo 
Title of the case 	 : 	O.A. No 	 /2002 

S r i 	Dilip Kumar Bhattacharee 	Applicant 

- Versus - 

union of India & Others: 	Respondents.. 

INDEX 

SL 	No. Annexure 

II' 	l. - 

(Series) 

III 

F 	
:3 

05. 

07. V 

08.. VI 

09.. VII 

10.. VIII 
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Copy of Representations dated 22,. 3.2000, 

16.6.2000 and 5.12.2000 

Copy of TPM dated 25,4.2000 
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Copyof TPM dated 25,5.2000 

Copy of Memorandum dated 27.09.01 

Copy of letter dated 	17,09.01 

Copy of Legal Notice dated 4.11.01 242h 
Representation dated 28,1.02 

Filed by 

Date 

	 it--- 
kil;-~_ ~— 

Advocate 

C Jf KLc 



H 

1 

1 

iN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(n Application under Section 19 of the Administrative Tribunals Act,  

	

I 	 1985) 

OA. N0....a..12002 

BETWEEN 

	

1.. 	Sri Dilip Kumar Bhattacharjee 

Son of Late G.N. Bhattacharjee, 

Working as junior Intelligenàe0ffjcer 

Wireless Telecommunication 

S..I..B.., Imphal 

..Applicant 

S-AND- 

The Union of India, 

Represented by the Secretary to the 

Government of India, Ministry of.Home affairs, 

New Delhi, 

The Director 

:tntelligence Bureau (MHA) 

North Block 

New Delhi 

3 	The Assistant Director 

Intelligence Bureau (MHA) 

North Block 

New Delhi 

L-. 
	 1 
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4.. 	The Joint Director/E 

Intelligence Bureau (MH) 

North Block 

New Delhi 
Respondents.. 

Ttfl 	g 

This application is made against the impugned Memorandum No.. 

2/Estt(ACP)/99925 dated 27.9..2001 and order No.. 4/C-6/2000(11) 

:1673-1805 dated 14.3..2000 issued by the Respondent no.3 denying 

the grant of financial up gradation under Assured Career 

Progression (cP) Scheme to the applicant and praying for a 

direction upon the respondents to grant financial up gradation to 

the applicant from the pay scale of Ra.. 4000-60/-- to Rs.. 5500- 

9000/- under the ACP Scheme as have been given to the other 

similarly situated persons and to grant all consequential benefits 

with effect from the date on which those persons including his 

juniors have been given the said benefit.. 

L. 	.frrf ;t•;.T.W.1mrs 61 iiU.J 

The applicant declares that the subject matter of this application 

:is well within the jurisdiction of this Hon'ble Tribunal.. 

The applicant further declares that this application is filed 

within the limitation prescribed under section-21 of the 

cdministratiVe Tribunals Act. 1985. 

:4..1 That the applicant is a citizen of India and as such he is 

entitled to all the rights protections and privileges as 

guaranteed under the Constitution of India., 

(iCLf tt3 4Rc3 
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4.2 That the applicant was initially, appointed as Security Assistant 

under the respondents on 29..9..1970.. Thereafter, following an 

:tnvjtatjonof option by the Respondents in 1973, the applicant 

opted for his appointment, to the grade of Junior Intelligence 

Officer and accordingly he was appointed as Junior Intelligence 

Officer (JIO)/Wjreloss Telecom with effect from 12..061974. 

Eventually, he was promoted to the post of Junior Intelligence 

Officer Grade-I/WI on 08..09.1983, 

4.3XACtP)IJ nder the provisions of the Assured Career Progression Scheme 

launched by the Government of India, the applicant is 
I . entitled to financial up gradation. The respondents, vide their 

impugned order issued under No.. 4//2000(11)-.1673-1$05 dated 
14..3..2000 have granted financial up gradation to 98 nos.. of 

persons working as J..I..O../W..T.. raising their pay scale from Rs.. 

4000-6000 to Rs - 5500-9000/- under the ACP Scheme. Surprisingly, 

• this order dated 143..2000 does not contain the name of the 

applicant and the said benefit of financial up gradation has been 

denied to the applicant leereas other similarly situated persons 

including those even junior to the applicant have been granted the 

• said.bonefjt under this order. 

Copy of order dated 14..3..2000 is annexed hereto Aiire- 
4 

4.4 That the applicant thereafter submitted his representation dated 

22..3..2000 to the Respondent no..3 agitating the exclusion of 

his name and praying for grant of financial up gradation.to  him 
which was duly forwarded by the local office, Imphal. The 

applicant submitted further representations on 235..2000, 
.16..6.. 2000 and 5..12..2000 reiterating his prayer for grant of 

financial up gradation, but with no result.. 

• Copy of representations_dated 22...3..2000, 16..6..2000 and 
I 	5..12..2000 are annexed hereto as Annejre-iI.serjes, 

ç gLq1°V1 

I. 

[] 



4..5 That the Imphal office of the respodent departrnnt also sent 

reminders to their authorities in Delhi vide its 1PM No.. 1241 

dated 25.4 ..2000 and TPM No. 1491 dated 25.. 5 ..2000 requesting them 

to consider the case of the applicant along with three other 

.JIOs/WT for grant of financial up gradatdn under ACP Scheme.. 

copy of the 1PM dated 25..4..2000 and TPM dated 25..5..2000 are 

annexed hereto as Annexure-Ill and IV respectively.. 

4..6 That the applicant having failed to got any response to or any 

consideration of his prayers in spite of his all efforts 1  

subsequently got one legal notice served on the respondent no..2 on 

3..8..01.. Following this notice s  the Respondent no..3 addressed one 

impugned Memorandum bearing No.. 2/Estt(ACP)/99-925 dated 27..09..01 

to the applicant informing the applicant that the casef the 

applicant along with that of some others have been sent to the MHA 

for certain clarifications regarding grant of benefit under the 

ACP scheme to those officers since as per their contention those 

officers including the applicant have already got two financial up 

gradations Viz; one from SA to 310-I1/WI and the other from 310-

Il/WI to 310-I/WI. A similar letter was also addressed to the 

advocate of the applicant by the Respondent No..3 under 

No..14/Prom(G)/99 (2) -ACP 10055 dated 17..9..2001.. 

Copy of the Memorandum dated 27..09..01 and letter dated 

17..09..01 are annexed hereto as Annexure-V and VI 

respectively.. 

4..7 That the applicant was surprised to get the Memorandum dated 

27..09..01 and the contentions made therein by the respondents.. It 

is relevant to mention here that so far as the applicant is 

concerned, the post of 310-II/WT was given to him as an 

appointment following the option exercised by the applicant 

against the invitation of options by the respondents while he was 

working as Security Assistant ad this being an appointment 

against option is not a financial up gradation in terms of AP and 

Lr1L1 
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as such the contention of the reppndents that the applicant has  
already got one financial up gradation from SA to 310-I1/WI is 

I 	 not a fact and is not sustainable.. 

This apart, the impugned order dated 14..3..2000 grantini AJP 

gradation to 98 31(31/Wi contains the name of persons under Si.. 

No.. 54 to 66 who were the batch mates of the applicant, some of 

them are even junior to the applicant and they were appointed as 

3T0-Ix/wT and promoted as JIO-I/WT in 1974 and 1983 respectively 

In the same batch and in the same manner as that of the appiicant. 

- and as such the applicant is similarly situated as those persons 

(Si. Nos,. 54 to 66.).. While the Respondents granted financial up 

gradation to those similarly situated 310-I/WI under Si. No.. 54 to 

66 under ACP Scheme, it is not understandable as to how the 

respondents took a discriminatory plea in case of the applicant 

and deprived him of his legitimate entitlement of finaMi up 

gradation under the ACP Scheme.. 

4.8 That thereafter, the counsel of the applicant replying the letter 

dated 17.9.2001 of the Respondent no.3, served another legal 

notice on 4.11.2001 to the Respondent No.3 pointing out the 

discriminatory treatmeit of the Respodts on the applicant and 

urging upon the respondent to grant financial upgradation unde, 

ACP Scheme to the applicant.. The applicant also submitted one 

representation on 28..1.2002 to the Respondent no..4 praying for his 

financial up gradathn at par with his other similarly situated 

batch mates, but with no results.. 

Copy of legal notice dated 4.11.01 and representation dated 

28.1.2002 are annexed hereto as Annexure VII and VIII 
respectively. 

4..9 That your applicant begs to state that due to non -consideration of 
his grant of financial up gradation under ACP Scheme, he has been 

suffering great financial losses which his other batch mates, 

similarly situated, have been enjoying and such action of the 

respondents are unfair, unjust, discriminatory, arbitrary and 

Kc4r) 

qLca 
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violative of the principles of natural justice.. The applicant 

finding no other alternative, is approaching this Hon'ble Tribunal. 

for protection of his rights and interests and praying for a 

direction upon the respondents for granting financial up gradation 

to the applicant in terms of ACP scheme with effect from 9..8..1999 

i.e. the date on which his batch mates.have been granted the said 

benefit., with all consequential benefits... 

.4..1O That this application is made bona fide and for tdn cause of 

justice.. 

S. 	Grounds forrelief(s) with1ega1!provisiOns.. 

5..1 For that the applicant has acquired a valuable and legal 

right 

for grant of financial up gradation in terms of ACP 5cheme.. 

5..2 For.that the said benefit of financial up gradation under 

ACP Scheme have been granted to other similarly situated 

batch mates of the applicant with effect from 9..8..1999.. 

.5..3 For that in spite of the series of representations submitted' 

by the applicant and also the legal notice served on the 

respondents, the respondents did not consider the case of 

the applicant.. 

5..4 For that the persons whose names have appeared under 31.. No.. 

54 to 66 of the Impugned order of up gradation dated 

1.4..3..2000 are similarly situated as that of applicant and 	IN 

even some of them are junior to the applicant and they have 

been granted the benefit aforesaid while the same has been 

denied to the applicant, 

5..5 For that the action of the respondents is violative of 

Article 14 and 16 of the constitution of India and also of 

the principles of natural justice.. 

Kt{s' 
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5..6 For that the contentions of the Respondents as stated in 

para 4..6 above are wrong, misleading and.suppressiofl of 

material facts 

That the applicant states that he - has no other alternative 

and other efficacious remedy than to file this application 

bef ore this Hon'ble Tribunal His representations and even 

legal notice could not yield any results 

The applicant further declares tha he had not previously 

filed any application, Writ Petition or Suit regarding the 

matter in respect of which this application has been made 

before any court or any other authority or any other Bench 

of the Tribunal nor any such application, Writ Petition or 

Suit is pending before any of them 

Under the facts and circumstances stated above, the 

applicant humbly prays that your Lordships be pleased to 

issue notice to the respondents to show cause as to why the 

reliefs sought for by the applicant shall not be granted, 

call for the records of the case and on perusal :f the 

records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following 

reliefs: 

$..i That the impugned Memorandum NoV. 2/(P)/99-925 dated 

• 	 27.92001 be set aside and civashed.. 	- 

82 That the respondents be directed to grant financial up 

gradation in terms of ACP 
Scheme to the applicant upgradjnq 

r-r ' 



'the scale of the applicant from Rs.. 4000-6000 to Rs.. 5500-
9000 with effect;from 9..8..1999 at par with his other batch 

mates with all conequentia1 benefits.. 

8.3 Costs of the appLication.. 

8.4 Any other relief for reliefs to which the applicant is 

entitled to 1  as he Hon'ble Tribunal may deem fit and 

proper. 

[.J 	.1 i"1Ii Elf.] r 

During pendency of this application., the applicant prays for 
the following relief 

9..1 That the Honble Tribunal be pleased to direct the 

respondent/hat'pendenyf this application shall not be a 

bar for considering the grant of financial up gradation to 

the applicant as prayed for in this application,. 

ION 	 ' S S 

Thisappiicati.on is filed through Advocates.. 

11.. Particuir.s of the.LP.g.. 

I.P.O. Ho. 	 6r  57 ~9  5Y 
Date of tissue 

Issued from 	 .p..o.. 1  $uwahati.. 
Payable;at 	: 	•Q..P..0.., Guwahati.. 

12.. List of enciosures.. 

*s stated In the index.. 



VERIFICATION 

I, Sri Dilip kumar BhattachariOe S/C Late 

NBhattachasieee, aged about 	years, working as Junior Intelligence 

Officer.. Wireless Teleormunication, SIB In'pha1 do hereby verify that 

the statements made in Paragraph I to 4 and 6 to 12 are true to my 

knowledge and those made in Paragraph 5 are true to my le9al advice and 

I have not suppressed any material fact 

And I sign this verification on this the -16th day of .May,  

2002.  

AL 
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suB * 	 . upçjrciation under Iioured Croer 
pro 	X'ACP) Scheme to jI0sI/T inellin 
i3 urea u.  

F. ii) OEM. No.35034/1/97_EStt(D) dated _8_99 from bepartmen 
••of personnel'&Tráiniflg, NinistrPerS0nh, 

	

Grievances & Pen3ions, 	w I3elhL. 

ID Hqrs. Memoranda Nos14PrOm(G)h/99(2_244ted 
9...2-2000 & 14/Pr 

V . 

I.... 
J 	; 

	

I 	

1 

In accordance with Department 
Ministry of Petshne1, pub1ic ,GrievanCe & p.enstons, ew Delhi 
d.M.'dated 9-8-99 citedabove,the Departmental Screening 
Oommittee has approvecA the following JI05-I/1T i the pay scale 
of Rs.4000_100-6000/ o f,IntelligerlCe BureU, £or,graflt 0 first. 

inancia1 upgrdation in the pay ecalebof.59.1
/l 

mder the tCP• Scheme, :-  

Si. Name & PIS No . .. Date of Date df Date of 	piacemof 
1. 'orant of 	posting 

No,,S/Shri. 	
: 	

W.LLLU 	
.,ftnanci3i 

on 

LL L. 

1.. 1shok Kumar Singh 01-06-57 02-06-83 9-8-99 lB HqrS. 

103764 
Chosh 

• 
23-09-57 13_12_82 '•• • -do- Cck  

2..PurnOfldU 
100147 

01-06-60 16_0882 ITBF,L 
Kumar,  Kudu 3• Ramesh I 

118533 
4 • yashpal Singh Rathi 

' 

0-085C 04-06-!B,3 -do- 113 Hqr). 

102554 
• 	 5. RakeSh Kumar 06_1o_6o: 16_0882 •• 

-do- 
IE Hqr 

1B532 
Kr. Das 	' 

'SL 
31_12-58 03-08-83 -do- Agartala 

Swapan 
119532' 	• 

i 	. 
•''-do . Shillong 

Kapil Kr. Roy 08-08-56 16_0882 

112250 O_O2-51.. l3_l2B2-d0 
Calcutta  

May Kr. Acharya 
100148 
Mahesh Ch. Joshi. 505-61 16_0062' -do- Ajzawl 

 H 106966 	 • , 
3112-6 13-12r82 -do- Guwahati 

Gopal Halder 
H 	.1.0015 2  
ii. yinod 	<.r.Warii Mate 1011-58 

16.0_82 
'I 

-do- Itnagar 

118450 	. 	•. 
12'. Dharinabir Singi 

. 
01-01760 j6_08-82 -do-  ID HqrS. 

I 
1:1.9327 	 . . 	. 	. 

19( 2  -6 24-03-83 dO lal 
Chanchal Mitra . 

. 4 ,  

121409 	• 

Harmesh KuarSharma12_S9 	16_0882 
-do- Shitit 

. 	
119010• 

Dimr 
-•• 

25_l5.9 	27_12-82 -do- Lucknow 
run Kr. 

- 	 100160 	1, H•. 

4' •',• . 

•,: 



t 	I  
I 	

. 	 * 

: :2:  

. 	

. 	 ' 	 . 

16. Sui1 Kr, Duggal 	29-06-61 	160882 	9-8-99 	J& 

	

119376 	 .• 	. 
J.7.,Soumitha Dey 	07-01-57 	Celcuttri 

	

100151 	 •... I 	' 
Dharampal Singh 	01-.03-57.', 1608-02, 	-do-: 	,J&K 

'I 	122211  
Blrendaban Sadhukhan 13-1-59 ...........08-06-83 i-do- 	Calcutth 
102 Sb 9 
ishok Kr. Dubey.':. :06_12_58.,'7.,12r8 2 .. .'.-do- . 	Mumbai 

	

100161 	 I  
121.,'Dhafli Ram Joshj 	. 02_04_60 , .'.2.7..1282;: - -4o-.......:: 0 uh 1 Y 

	

100162 	 I  
22 Mahavir Singh 	09-07-56,1 	16-08-82 	-do- 	ITBF,Leh 

	

119360 	 1 	 '1 
23. RarijitSingh Ah1uwalia.9.-61 . .'2342-82 	 . 	Sitn1 

100155  
24, M.L. Shah 	 13..03-58 ;' 27.I2.-.82 	p-do- 	AizaWl 

100157  
25. •Runesh Ch.Asthna 	01_01.56.16-00-02 " -do- 	Itanagar 

119548 
26, Anil Kr Aggarwal 	01-07-59 	7-Q1-82 	-dp- 	IB Hqrs,, 

100159 
27. Naresh Pal Singh :' 	09-12-57,. !': , 16_08 r82f '4-do- ': 	arei1].y 

118024 	. '.'. 	H 	•'.'.' 

.20. prakathh,Ch.' Joshi 	12-02-60
'.: 	

19-08-82 	'-do- '' 	Bareilly 

H' 	, 	• 	H 
'29. Swapan'Kr. Saha 	09-09-60 , .. 01-09-82,' __ 	igarta18 

119526..  
1 30. $anjee Choudhary,. 01-01-57 ' 	2712-02'. . -do- 	Ajzawl 

1OQ1SG 	. 	
' . 5 	.' .. 	... 

1 31. Sarnbhu Sarnanta 	. 	13-05-57' 	08.-01-83 	-do- : 	Guwahati 

100198 	. . 	 . . 	 - 	 , . 	

0 

	

32. P.amajanam prasadSingh 5-11-47 .10-12-70 	 Patna-.. 
_5•' 	...l 	 ''' 

• 	 jLJ'J 

	

33..vijay Kurnaran S.Nair 28-5-66 	11-11-07 11-11-99 	rivcri'3ruitt 

103949  

I Naresh. Kumar 	:•. 19-10-64 ., 251137 25-11-09 J&K 

103.941 	 ., .  
N. Narayanan 	:, 15-04-66 	1OL11.r87 10-11-99 Chennai 

11 	
103948 . 	. 	.  
Sohan Singh 	 17-01-63 	' 10.41-87 10-11-99 Chandigarh 

103947 	. 	. 	 , 	' ': 
H3.7. Stish Chander Yadav 12-9-64 	17..11-87 . 1711-99 lB I-Iqrs. 

103942 .. 	 . 	. 	I 	.. 	. 
;H38. K. Venkateshulu 	13-08-65 	10-11-07. 10-11-99 Itanagar 

I 	 103946- 	'.' 	 :.. 
Dalendra Kr.Tanwar 15-03-63 	16-11-67 16-11-99 lB Hqrs. 

103943 	1., 	•. 	 I 	•.. 	 . 	 , 

PJD. Joshi 	:' 	 21-06-66' 	10r1187 10-11-99 Murnbai 

103945  
t41. C V. Jacob ' 	,' " 2 4-02-40 	13-12-69 09-00-99 Kohirna 

118535 
il o42. Shankar Chakraborty 27-fl--50 ' 26-06-.69 	-do- 	lB Hqrs. 

114738 
A43. Ram Prakash Sharrna : 	'3_51 	02-12-70 	-cIa- 	Shirnia 

i . 	110029 	, 	 '• 	
, , 1 	 , 

:1 414. Nathu Ram Shuk.la 	..-. U9-40. 	O5-1-70 " -do- " Bhopal 

110,461 	 , 	 . 	, 	', 	, 

	

45. N.G. Nair 	 09-05-43. 	p 09-02-68' -doe. 	Chennai 

117645 	 . 	. 

L - 	
46. P.C. George 	 11-10-46 	21-10-68 	-do- 	Chenrial 

113732 

(1 

,1 
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I; 

47.B.C.11WlShi Kutty 	.. . 05-03-50 	.28_06-71 	9-0-99 	Hyderbcl 

11340 
40. D.K. Shah 23-10-51 	02_09-72 

. 

-do- 	Kalirflpoflg 

11752 	- 

K.R.i..yan: 29..0_47 	,i-.00-70 uwahati 

'ii5•91 
S.CL,Guha 

... 

01_04_47:1.03_O1_72 ...do- 	Siliguri 

RK1 chaudhary 	I 
11 2489  

.':16_O8_47..05_0870 -do-. IB'HqrS. 

1l540 
Gurim Singh Chhetri 28_01_5O43._0972 s-do- Gngtok 

•.:i..'';. 

. 

. 11280 
53.'K.E. Eappen 	. 	 -~i, 10-07-40 	O-06-70 

/ 
-do- 	lChennai 

• 
114409 	S 

4.C.I1I. MhaVan 

. 

15-04-50 	15-04-72 	' -do- Kohima 

113903 	 / 
55.'Santosh Ch. !ich' I 23_02_40 	31-01-67d0-, Kalimpong 

11o505 	. 	 ., 

56. JaiIev SinghThakur. 
., 	 . 

21-9-52 	05_10-72 '.-do- Shirnia 

1o154 	................ 
57, hrnreshKr. Sirigh 	•' 

. 	 .. 	 . 

01-09-49 	23_09-72 '_dd... Bareilly 

111'97'  

5Q,"B.B.PaU1 	. . .01-03-47 	21-09-70 -do-' Guwahati 

116890 	• 	 . 

59, DeshRaj Chandel 
. 

28_02L49 	04-11 -70 -do- Shimla 

113737  

60. Saudagar S.Jasrotia 
•• 

15-04-49 	24-12-69 
-.. -do- Jarnrnu 

.117460 	. 

61.Phi1iP i.J. 	 . 

. 	 •-1 
02-03-45 	30-00-71 -do- Trivancirum 

113952 	.. 
Prakash Sin'gh 

'. 	 , 	 .. 

15-00-50 	•31._12_7o.::_do_., J&K 
• 1 . 

ft 	117450 	' 	 . 	 . 	 . 

'Djrjeh K, patidar 
s 	

. 	 . 

. 	 .5..10-40 	13-01-71 .-do-' BhpaI 

11 12 4 1 	 . 	 S.  

:\ 	64. 	K.Nayorl Singh 	.. 
. 	, 	 . 	 .. .

. 	 '. 

01-03-48. 	22-03-69 
' 0 

''-do-' Irnphal 

117128 	. 	..• 

E.Slta Ram hcharyalu 
. 	

I 
.....• 	 . 

. 	 13_04_53.29_05_7 1  -do- Hyderabad 

114002. 	. 	. 	. 

Chandra S.Singh 	. 
. 

: 	03-10-46 	:11..0171' 
. . 	 . ,._do''Barei11Y' 

116305 
M.N. Sasidharanf'" 07-09-50 	31-06-71Y' -do, rivandrum 

j 
. 	 H 118509 . 	. 

66. N.ChattppdhYaY . . 

. 	. 	. 	•. 	 L. 
. 	 11-02-49 	02-11-74. 	-do- Kalimpong 

114342 
(He expired ón 299-99) •: 	

', 

J&K. Jagclish Raj Gupta . .24.2-46 •' 	 10-12-70 	,-do- 

Gaiiesh Duttci . ". 

11461  
24_07-51 	26-10-74 	'-do- J&K 

L 
	

11,2766 	.• 	. 

: 	
71. I.S. 	Jadhav 	' 	 1 . 	 22_02-52 	26_10_74 .._dO_ J&K. 

S 

	
110171' 	' 	. 	 , 

H. 	3ivan 	' 	 ' 	 . 	
. 

. .. 	 . 

151050' 	26-10-74 .-do- ' 	 Trivandrurn 

116'154  

Dcv Raj 	
' 	

S. 03-05-53 	26-10-74 -do- 1rnritsQr 

113572 	.'. 	 . 	 . 

shok Kr.'ICadarn 26-06-55 	01_11_741 -do- Mumbai 

110172 	.' 	 '; 	 • 

c75• MaheSh Kr.. Gour " 

S  
26-10-59.. 	08_06-3j -do- ' 	 Shim1i 

LA 	 102557  

76. IhWar SinglvThal.cre 	15-03-49 	13 -12 -74 	-do-  113 HqrS. 

101849 	.... 	 . 

'•1. 	
""• 	

•H........... S 

10 



S . 

S 	

5, 

29 
177 Madan Swarup 	S 	04-06-54 101274 9-0-99 Ljib 

• 119517 	 :. 
.rD Shtik1. :"_ 	23-04-53 17-12-74 	-do- 	Likn6t4 '  
111532 

'79. VSundararn 	 15-09-55 1024 	° Kchiu'ta 

113903 
00.' P.N. 	Shukia 	:' 07-07-55 10L12-74 artala 

l. LDksk Kr. 	tharma 
11434 0  

01-.04-52 10..12-74 -do- lB Hqrs. 
:,. 

101060 	,•'. 	..; 
2. 	(He retired voluntarily 

S 	 : 
w.e.f:. 	23-1-99) 	.. 

., 	. 

K.S. BhaskaranWair .32. 01-11-53 '18-12-74!. ..... Trjvandrutn 

•115732 	:'. '.• 	 S. 	" S  

SI 	 - 	 ' rr_i 1 	d4 1 n...12_14 -ao- Lucknow 
3i • 	1d.Ldp £M 	Lu . 	- - 	- 

116952 
 

04. Sree Kumar R. Nair 	. 15..05.-55 10-02-69 
I: 

-do- 
11675 	 . 	.• 

tSlataraljan 	S••5 15a-09-54 ,18-12-74 -do- 
111390 	 . 
hrJun S&ngh 	. S 	' 

. 	S  • 
.26-09-54 

S  

17-1.2-74 
101656 . . 	S  -. 
Chnndra P. PandeyY 20-06-52 17-12-74' -do- 
119147 	

.5, 	•.• •.. 

;. 

• 	08. .K.V.V. Reddy 	S 19-03-50 10-12-74: '-do-- 
.115069 	.. 	. 	. 	 . 

'09. C. Subdarapoomany 	S 	 • 

S 

22_04-52 1O_12-74....-do- 
119672 	, 	•, 	 S 

90. 	Chandra Singh Rana......... 

.., 	• 

2-02.-53 
. 	'L;. 

i8-12-74. 
• 	13320 	:l• 	, 	, 	, 

• 	91i(. Ramalingam 	1 

. 	 ' 	.... 

.11-05-50 

:''' 
3,04274 

111604 	.5..  
. 	 .5 	. 	 • 5 5  

g2.. 	Sreedharan' S 	•.. 15-06-52 
,.,.;. 

10-12-74 
•. .11 

-do- 

111605 	
5 	

5 5  

1rnar Singh Yadlav' o1-.07-51' 10-12-74 -do- 

101061 	
•' 	' : 	IL-. ' 

P.L. 	Bhat 	:. 	•.: .01-07-5 17-12-74 -do- 

112264 	
5 	 . 	 •" '.:;.,.; :,.. , ,; 

M.K. ViJayan 	, 01-00-53 
: 	•. 

23-06-76 
I 

.. 

102272 	: 
. 

N.B.PaUl 	S 	• 10,..02-50 . 01-00-73 -do- 

110640 
 

P.C. Chakoo 	. 	S  , 26-102-40 17-03-75 -do- 

• 	110143 . 	"': 
90. L. Ram Mohan Naj 

SI,,•s 	41,1.1 
' 	00-10-50 

. 
I 	11.4272" 

5, 
-do- 

116902 	 5 . 	.. , 	 ........... 1' .' 	. 

Chennai 

Chennai 

J&K 

Gangtok 

Chennai 

Chennai 

Bareilly 

Imphal 

J&K. 

Igartala 

J'&}•. 

ijzwal 

lgartala 

• TrjvandrUm 

Cherinai 

• 	 777  

S 	 The 'oficial on tepUt1ofl will be entitled for 
financial upgradaion under the iCP cherne, after they are 
repatriated to th parent cadre in terms of instructions contain'Xi 
in Department o 'ersonnl. .& Training O.M. NQ.20/19/99S.II 
thited21-12-99.. 	. S  

S 	 contd.5/- 

5 55 	 5,•S5 

46. P.U. uew.tj 

.113732 



sd/- 
p.Ti. KHER) 

A3S1STN'T DI. 

- -- - - '" 

W u.. V , 	I.' 1 1114111 I 	I 	ti 	I. 	j,iiiii 	I. 	.  

departmnl 	
etc.) for grant 	 .LttapCi 	upyU(tL-" 

perforflflCe of such duties asrc.enrustedo te emplOY° 

togethe' with retention of 	
financial upgrac1ti0 

as perSpTIal to the incwi0fl' fot the stated purOCe & reStriCi0n5 

to the CPchGm0 for 	
1)CflCfitti(10t 

uildi AdvanCe, Allotment of Govt. accom 	
advance5 etc.) 

only wthoU conferring any 
privileges related 	higher status 

do  
(e.g. invitation to ceremonial 	

to. higher 

posts 
tc.), shall be ensured for grn of benefit5 'ud:th ACP 

scheme. 	 / 

3. 	' 	The financia1.uPatb0nr hC.CP5C 	
shall he 

urelY personal to the above. 0fficials & shall have no relevance 

to ther senioritY position. As such, there' shall be .no additional 

fjnancial upgradation for th senior 
.empioYCCS 

on the ground that 

juniO'emPloYi in 	
gQ higher pay scale under the 

the grade s ment 
ACP shme The proposed ACP scheme coitemple5 merely place  

ofl peSOnai basis in th to actual/f un 
e higher pay?Scal0/Q 	

of financial 

beflf its only & shall not amount 	
tion .pr0motiofl 

of the emploYee cncerfled.  

1 	On upgradti0flr the ACP 
schemO., the pay of the 

abOV° 
0ffiCal3ahl be;fiXd uner the poVSiOfl 

of FR 22(l)(a) 

(1) ubject,tOamthimum fi
nanCi1 . 	fit.0e,1.100/ as per the 

Depatmnt of personnel 	
T raifliflg 0.M. No.1//97 ay-I dated 

July 5, 1999. The finaflCia bnef it allowed under the 1CP schentie 
shal'efil& no pay f1xtiOfl benefit shall accrue at the time 

of rgular promotiOfli 
j•  osting.asta unct.iona post in 

the 1hiher grade.  

5. 	
• • Grant of higher kay' scale under the 

ic scheme shall be 

cond'itiÔfl 	
to the farit that the above benefit, shall be deemed' 

to tave 	
on their .unqaliie acceptaflc for regular pro- 

	

motion on odcUrCflCe of 1.vaancY, 	
equefltlY. In case they refuse 

• t áccdPt 'the higher pbst !on regular promotiófl? 
subeqUefltlY1 they 

• shill be subject to,, 	
normal debarment for reguiarPromotion as 

precib in the general instUCt0 	
in this regard. However, 

as& when they accept regular promotiofl,1theter they shall 

become eligible for secod upgradti0fl unde the ACP schem0' 
only after they complete the rquirLcl elicJibilitY service/period 

undo1 the ACP scheme in tuat'hiQh 	
grade subject to the 

oltti0fl 

the period for hic) they were acbarr0 for higher promotion 

ha 1ll not count for the purPO SC.  
s  

I 	 • 	- 	

• 	 : 	 ' 	

- 	 (I 

• 	-, - 	verciSC th eir option,ifi- 

6. 	- 	T1 	conCd0 o'fiiC1 	t 

atioti of their pay as 
ç cr promotion under FR 22 (1) (a) (i) 

one month from the dati of dssue of this order f3jlirlg which 
their pay will be fixC:1 under the normal, ruleS. 

H' 



46. P.C. 
.113732 

I , 

CA 
el 

• 	 ..• 	
. 	 \ .. 

No.4/C_6/2OQh(i1) /73./6O5 	 ..,.. 

•,• -, ••,•..•-., 	.•' - -. 
2iNLJ2 Ut.J1(Z/%U, 

(M1.n;t.ni I11f C) i 	I k:itiv 	 ) 
Government oiIndjô, 

Nw. Delhi, the 
•, 	'. 

C,opy to g- 	 I  

1., The Pay & Accounts Officer, I iMH), 9w Delhi. 

2i. The Regional Pay & Accounts iOfflcr, IB(tA), Shillong. 

: Calcutta, .ITBFLeh,. Siil'log, AIzwal,. Euwahati, 
Itanagr, tibrugarh, Jamruu SrinagaL (at Jammi) 

Mumbai, Bàreilly, Patna, Trivandrum, Cbennai, 
I 

	

	 Chancligarh, I'mritsr, Shimla,' Hyderabad, Si3içjuri, 

Kohirna,Gangtok,'Lucknow, Impha&, gartala 

4 IDs 	TCC1TP.,. ICC, ech-Repro Computer, Techommn., 

Tech_Ops., IBHqrs., New Delhi.. 

5.... FRRO, Hans J3havan, New Delhi. . 	
.. 

.6SOs ; Cash..II/5B soction(2 .copLes,each) ,• 0.-I, 0-li, Coripuer; 

1.CR, 1 Ct, C-Il, 1UL..i 	4r$',ew.DeJJii.. 

SO b, ,Pen6ion Cell, 113 Hqxs.' New/Dolhij w.r.t(hri Laksh Kr. 
Sharma ex_JIO_I,MT, S1N1) 	Ij 

I 	J 	j 	 4I 

Ind.iziduals co.arned. 	 trio 
90PI's 

 
10. SO's folder/BOB. 	 / 

I 	 hSSISTItNT DIRjQOI1 

1 . 	• 	 . 	
,. 	. 	 . I  

I 	
.•- 	

(.J•1gI.f II 

1'L - 
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	Shrj P.L. 	liej', A3(t. Direct0 	 . 	. 	. 	. 

	

BUreau, 	
. 	. 	 •;• 

	

(MJI..) (iovt 	
of [nha ew 	 , Dc1j1 	• 	 F 	

:. 	
0• 

F 	
I 	

I 

ial upgra,j ion 
I1de; the 4. c P., scbée 'to 	?

it 
' 	I/Vd 	

Fir / 
LL 	

ilnt 	
'I 

IV i th 	refcj em e 	to OUI 	rnQino 	and 	ubject b 	u 	ate 	that, 	i 
mat tei 	Llted 	above, Joined 	I 	B 	on 	2 91., 9 

i j 	ç 1070 	nd promoted Pt ci n be, 	19E3 0 
to 

•'il 	v, my . 	case 	Under 	the 	A.c. P. 	Sche,1j CoJ(si dcied 	hi1 w 	all 	m 	batch 
e .' has 	not, 	been 

.Jj mate( 	si 	no I/ 54 	to 	66 ' 	
SRi 	illontli 	and 	Yeai 

JOJj(l 
) 	an 	even' my JUnIOrS have sajn 	S C h em e been 

.  

I 

 

T lit i 

•. 	•. 	• 	

' , 	
reque 	ed 	I hat 

look 
, 	ou Wo 

i1i[ 	[be 1(1 	be 	kI rideno u Ii 'flat [Ci 	and 	ou 	kind necessary 

H 	 H......... 

tin  
- 	

'' 	
..,, 

.; 
. 

,' 	• 	'".. '• 

Yoi, r 
sf9ithfuliy 

• D 	t 	'?2. 	 (I 	
1)1 lip 

 
'PJs 	No.1140 

JUt;i E te1u;irje 	
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• • ' 	" 	110  

9, 	DOO-i208 1948 
I SIB, 1rnpIj 

• 	 . 	
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I 
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i- ' 	 To, 	 I 

/ 	 The Asstt, Director/CC 
/ 	 (ShrI P.L.Kher). 	 .• 

. 	 Intelligence Bureau, 
 (Mi-IA), Govt of India 

N E W 	D E L H I 
(Through proper channel) 	' 	 - 

I 	
: 

Sibject:- Grant of 'financial upgradatjofl?.fl .rth.AC:,''.scheme
WI­toJIOe -I/W'l . 	 "-'( 4 

I1I V 
Rf -I B. I1qrstNo.4/c76/2000(i1)....1673_1805 atedl14.3 2000. 

• 	i': 	 :. 

I 	 4 	/ 	/ 	 S / 

	

:'.K1nd1y\'i I .,referto !.my,&, applicatiofl.'dated -i,22.3 2000 	 1, frqarded vide this office memo flO. 2 /EStt/AC/99sdated 23 3 2000 
and remmnderof this office TP Message no l 24 1dated1 25 4.2000 rquestjng for Consideration in ACP scheme 

That Sir, unfortunately tiii date, I have not received 
any reply from your end. 

1 	 Therefore it is requested that, your. kind early reply 
ix this connection is soliojated. 	. 

Yours faithfully 

S 	 .- 	
• d' 

Dated, Imphal 
the 23rd.May, 2000 

I 	 (D K B}IATTACHARJEE) 
JI O-I/WT, 

P18 NO.114089 
S.].B, IMPHAL 

iJ 	
I 

S. , 

1!'! 
1 	I1%Ic4, 	

- 	 \ III 	tII Si 	
li.4 	

/ 

c1: 	ti.I 	 's ' s 	.. • 	 ' 

I l/ i t s 	 I 	/ 

liI 	
I 	

II 	

I 	

I' 

- 	
S 	 •,S'•' 	

:'- 	

',, 	 -'''' -''s':'' 5, 

• 	, 	-. 	. 	-, 	 ' 	 •:--- 	•. I 	C. 
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To, 
The Assistant Director, 

3.1.13, ltnpiutl 

Subject:- Grant of financial upgradation under the A.C.P. scheme 
to J,I,Os-I/WT, 

eference to 1.13., New Delhi memo no.4/c-6/20d0(11)-.1673_1805 
dated 14.3.2000. 

Sir, 	 I  
With due respect, I beg to state that, rdference to my 

APPlirtAtions dated March 22 and May 23, 2000 as wd],l an rem i rid'rn 
of this office TPM nos.1241 dated April 25 and 1491 dated May 25, 
2000 requesting for consideration in A.C.P. scheme. 

That Sir, 1 joined on promotion as JIO-l/W' 	in. September 
1983 and all my batch mate (S1.no,54 to 66 under reference cited 
above) also joined as JIO-I/WT in same month and ear. They have been considered under the ,\Cp scheme and one of them Shri K.Noyon 
Singh, JIO-I/Nf,pJS no.117128 is posted here. Een more than 3 
;years juniors to inc have also been considered. 

After submission of 2 applications and 2 TPI4s, I have not 
received any reply from the I I.13,.New Delhi. 

H 	Therefore it is requested that, you would be kind enough 
• look into the matter to enable to receive the ireply in this 
connection from I.B. Hqrs. within June 30, 2000 otherwise I shall 

justice from: the C.A.T. 

Xerox copies of all corresponding paper 	are enclosed 
herewi Lii for favour of your kind Information. 

Thanking you SiN 

Yours faithfuily 	, 

Dated, June 16, 2000 
(Dilip Kumar 

• 	 J.i0-I/WT, P1 
SIB, imphaL 

Copy to, 
Shri P.L.Kher, 
Asstt, Director 
1.13, New Delhi. 

Rhattacharjee) 
S No.114089 
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NIPMMIR 	1,41 
I 

Sli;Cu 	ry 	(R)\J) I N(; 	:S Ict,'i' 	 H- PR I OR I I Y 
April 2U(W 

MO 	I 	I MMI) 1 

CItM() 	M t'IJA i.  
10 	Il i NARII 	Nl' 	W LII I 

 
No.?/11 

. Aprj I 	2. 	ZOIW 

PL(i; 	RI'II'jt 	TO 	0(1k 	MIM() 	OI' IUItWAltl) I NO EVI4;N CAT I U 	S 	014' 	4 	0J1'J' WIA'ITACIIARJI, 	J. 	TOM  I (1;Rs 
NO. 	1J4T1'M  
NAM EI.IY 	S 

Wi 	
S (NOII, 	L-GYACI Al L 	.11 O- I/ 	Jolt 	ON 	I 1)1 ItA I 

NDIZA 
/ S JUt I 	U. K. 

SI NOli 	ANl  ION 	iN AP S( III M} 	) 
IIAVR 	N0' , JtI;(:R I VgjANY 

SIIAJl, 	PI 	(;R4''Th YOUR E ND I I' 	P YOu 	j;j 	
NTj4'J'' 

I N 	R':( 'l'ijj S 	I;A N. I) 	(.) US 
Ji'AI 	. 

THJ 	lATI;S'r 
...... 

' P05 I 	I 
I . 

. 	

() END5 	uY 	SANIJAY,,J1, IMP 	ON 	4- 2fJ(J() AT 	1244 	111(5 UV 

N 
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PM NO. .149 	DAT1) 	5.2000 SECUjipyGRADING 	SECRET RIORITY 	
MOST, IMMD. 

FOH : CREHOIMpHAL PP 	: 
CRIMINARE NEW DELHI (AD/CC) NO.2/ESTT/ACP/99 	

DATED 25.5,2000 

PLEASE REFER TO OUR MEMO OF. EVEN NO. SATED 
2343,2000 AND 

SBSEQUENT 
TPM NO.1241 DATED 25.4.2000 

REQUESTING FOR 
CONSIDERATION IN ACP 

SCHEME TO 4(FOUR) JJO-I/p NAMELy 
s/silflI D.IK.BHATTACHRJEE L.TQHBI SINGH, L.GYLENDRAISINGH AND 

O.M.SINGH 

( •I) 

2. 	WE ARE YET. TO RECEIVE 
ANY REPLY FROM YOUR END (.) SHALl, 

EE;. 
GRATEFUL IF YOU KINDLY INTIMATE US THE 

IPOSITION SINCE THE CO4CERNED OFFICERS ARE PRESSING HARD FOR THE SAME (.) 

B}ITTACIARJI 	JI 1  IMP ON 25/5 AP....1205 HRS. Ov 
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*0 •j 	 Most Imrnedite 	 to 

	

'0 	 N3.2/EStt(AP)/99 
Subsidiary Intelligence Bureau. 

0 	 .0 	 (MHA),GOvt.Of. India, 
Imrhi ?n1riar 

• 
I 	___ 	 l4atL,h 20 OI 

Memorandum 
I 	 ) 

This is with'reference tot1e Legal Noti..e dated 
398.001 sent by the Advocate hri NMaahu Singh,Kakchjng 
1(hullon Turel .'Kakching on your behalf 
regarding norconsjderatjon of your name for financial 
upgradatj.onlunaer the ACP scheme. 

20 	IB.Hqrs..jntjmate that•Acases in respect of 
'ios-i /WT ,ini tially.. recrul ted 	SA are under submi- 
ssion 	?U-IA/D&T seeking clarification/advice, since 
such officers already got two flnancia.l.upgraaatjons 
viz one from SA to JIO-iI/WT and the other from JIO-II/1T 
to JIO-I/WT. Cases akin to above would he reviewed/ 
decjdec1once .tI.sajd'advice fron1.iA/Dop&T is received. 

• 	 0• Theabove decisjn Was commurijcat 	to you over phone 
f Dn.8.3,2001ad request 	you to wait for sometime till 

the decision Is received frn Hqrs, 

• 	.3. 	However, in the light of fresh clarifications rece- 
ivedfrprnDop&T the cases as statedabove, are lxdng 
sert to. the MHA £ or their concurrence, As soon as the 

•0 ...decjsjon DfHIvuiAjs:recejved hylthe AP.cases of all 
rInc1uajrg your case would be. considered. 

1 ssigtant Director 

To 
Shri D.K.Bhattacharjee,JIo_I/WT:.. 
SI13,K akehj flg ( tDugh_ACIO-I/Kakchjng)  

fr(1 
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I! 	 No.14/prom(G)/99(2)_ACp \oo5 
INTELLIGENCE BUREAU 

Ii (MINISTRY OF HOME AFFAIRS) 
GOVERNMENT OF INDIA 

1.: NEW DELHI, THE 
To 

• 	j 	Shri N. Mtidhu Slngh, 	 .1..: 	1 
• 	 Advocate, 	

S 

Kakching Khullen Turel Wangma, 	1 
P.O. & P.S. Kakching, 
1niir. 	- 

i am directed torefer to the Lea1 
Notice issued by you 'iide your !letter 4o.2/1tf)/}':-o, 
dated 03.08.2001 regarding ncn-grbnt of Cp benefit to 
Shri Dilip Kumar Bhattacharjep, JI-I/WT., 5113 Imphal and 
to inform as under - 

	

• 	1) 	Ace:rdjng to the ACP Sheme, 	two f i nnc i a i upgradatjo!)s to Group, C' and 	'U' 	emp1oye,s on 
comI)let ion of 12 years and 24 years of rjuor 	vice 
respectIvely have to be ensured. As such, 1 I the 
officersin a particular grade who have completed 12 
years of regular service and iot •hvina arnd an' 
l)romotion or have eariied only cme promotion in 24 years 

d of regular service have to be gran:te upgradatjo 	undei- ACP Scheme. 

ii) 	S1ir 	Dii p Kumar Bhttáchrj 	joined 	the service of,1B:on 29.09.70, 	Security .Assistant 	('A). He 	was promoted/apoint 	as •4'Juiyjor 	Intuil iy-nce 
Offjcer-II/T (JIO-I1/wT) with effct from 12.06,74. He 
was further promoted as Jun i or Intel 1 igence Officer- 1/Wi' 
(JIO-I/wr) with effect from U8.093, As such; it 
observed that Shri Dhattaciiurjee has alieady avai ie'J twa 
financial upgradatjo)s and is not eligible for 

lAcp benefits. 

However, we have referred the cases 	in 
respect' of JIO-I/WT who joined th_' rank of SA initially 
and have been further appointed toI th rank oF 31')- II /WT under the provision of Recru i tmen t Ru 1 es and I ui: (her qo I 
one pronot ion as J 10--I /WT to conce;ned Depar tiven ts of the Govt., seeking clarificatjot)SI about eligibility of 
such Officials for fuz:ther finazicjal upgra(11ij.:,n Widtll the 	ACP Scheme. 	Once, we receive the 	re4 i s i to clar if icat ioo, 	the case of your c1 1 ent: Shr i Li lip F.uii.r 

	

• • 	Bha t t achar ice 	al so 	will 	be 	cons i cloi - ec1/proc:e:-3i accord 1 ng 1 y. 

Yqqrs ftiM1Luiy 

L. ya oor)QI 	c 
• 	 S 	 • 	s • 	ASSiSTANT DiRECj'uj 
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Datez 

•Al A lt  A11 9 1t (2'2) rn4€ 

L 
/ 	Kakc/ilng Xiul!en Turel Wangrna P.O. & P.S. Kakchlng, Manipur. 

Ref.  

&ri 3.L. Kapoor .1__._ 	- 

L)Lroctr 
IWELLIGENCE !3&JRElU 

• (INIsrj' OP HOME AFFAIRS 
• GOVNM2 OP ImxA) 

• 	EW DELHI. 

N. Madhu singh (Advocate) 
!(akching Khullon Turel Wingma 
P.O. & P. S. Kakching, 
Manipur 

- 795 103 

Dear Sir. 

Wherea s ,,  with ref erronce to your Reply 170.14/om(G)/ 
99(2) -ACP10055 Dated the 7th Septuber 2001 in conntjon 
with the non-grant of ACP benefit in favour of my client 
Shri Diljpiçumar Bhattacharj, JiO-j/w-r, SIfl Irnphzul and to 
inform 

you a further clarification frofti tour goode1f as 
under. 

1. 	That, in fact, in acr dance with the Aepartment of 
personal, Pub]. i c cri eva nc es and pa nai ons, New Del hi OM 
dated 9//1999 the DePartment screening Cbmrnittee has 
aPpzoved98 J101/14T in the pay scele of Rs.4000_.100...6000 
of intelligence Bureau for grant of financial upgradatjon 
in the pay scale of Rs.5500-175..90 under ACP scheme. 
(A phtott0 copy of the order i,s enclosed hexewith for 
ready ref&rence),, 

H 
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1tL1h4 dit; çj I 	5 'on,a 

- 	Kakch(ng Kkullen Tur1 Wangrua P.O. & rs, Khching, Man Ipur. 

- 	Hof. A! o. •.. 	•.. •.. 	 - 
-s(2)s- 

Dat 	P.,  ); 1  !) 
2. 	That, out of the 9 in the list the aerial No.54 to 
66 were appointed as si and after: Omplatjo n of the WI' 
training in the year' 1973-74 theywera also protTxted/ 

appintec as J10-11/p inJune 1974 and agian they got 
promotion along with my cleint lin Septcnber 1983, And 
again their names-were also includüd in the financial 

upgradatjo forrn ACP. scheme 'ighjle .:the name of my c].eint 
de1iberate3ydeted (vide order dated 9/8/99) 

3 0 	That, now the cpestion arises how and hy the namo of 
my. cleint is in1eztioflally  e11uded in the benefit of the 
said ACP acheme while  the other f11ø bttchmata of niy 
aleint from serial t0.54 to 66 mentioned above who already 
availed two financial uperadat1on just like my cle,jnt were 

allowing to enjoy the AC? 9cherne benefit with effect 
from 9/8/99, 

4. 	That, on a Utter surprise you have itated in your 
reply that my cloirit 'has already avail ' Od.two financial 
upgradation'and he is not eligible for such benefit of 

ACP scheme and it means that you are trying to conceal the 
- rèlmaterja1fact wiU a bad mtiveofspoj1jng the 
3ervlce care2r of my cleint. 

In fact concealment of the material facts, and 

comission of the partiality and descrimination in the 
process of l-'romotioll/appoilitment or any other financi.aj, 
upgracjatjon of eiip1oycs is quôit unwarranted. 

CO ITt. ci,, 3/- 
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/Yt.91l,d/, cii g !i (4 
 

.54'ca/g 
Kakchlng Ku1!en Turel Warigma P.O. & P.S1 Kakchlng, Man Ipur. 

lie!. No,... 	• 

•1 	 5, 	That, in view of the above facts and circumstances 
there is no)apsesofe 	clejrzt to avail the benefit 

ACP scheme along with other his, palow batchniate of (I 	
sixujiar instance with efft from 9/8/99, 

It is, therefore, requeatc3 that your goodseif be 
pleased decided to avail my clatnt for benefit of the 
fina  ncialUPgradation ~under theACP scheme with effect 
from. 9/8/99 within 3Odaye from the date of the receipt 
of this last ntica otherwise, I am compelled to jocee 
a legal proceeding for redras  of my cleint. 

Thanking you in anticipation, 

Dat ed 	
Yours sincerel v - 

Place  
( N. Fjhu Si ngh 

Advoc.te 

I!  
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rI 

The Joint DirectorlE 
Intelligence Bureau, 
(MIIA), Govt. of India, 
New Dcliii. 

1 	(Through Proper Chiwnel) 

Stih 	it. of financial Uig 	
lI\V 

Ref:- (1) O.M. No. 35034/1197.ES1'T(D) dated .8.99 from Department 
of I'CrSOflflel & Training, New Delhi. 

(2) lB flqrs. Memo No. 1 4/l'ron1(G)f99(2)p444 1)ated 9.2.2000 
and 14/froJn(G)/99(2)Cp_455 dated 1141i.. 2000. Sir, 

Respectfully I beg to state that all liy batch-mates figuring 
froni S.No.54 to 66 of ACP List referred to above at (2) have been granted the 
financial lip-grtulafjoii wider ACP Schenie and theyare enjoying the same from 
9.8.99 while only my name has been left out without adtucing any reason there-
for.In this coluiecijoim, SIB Iinphal Intimated me vide their memo, which i 1 (copy) enciosetl hei'ewlth for ready reference. 

That sir, It is about two and half years the financial up-gradation has I been hnplementeij and (luring this period, I have requested several limes for 
consideration of my case but till date no tangible action have been taken at 1.11. llqrs. 

Therefore, It is requested to your goodsclf to look into (lie niotter and 
consider my case w.e.f . 9.8.1999 at par with my atch-immtes. A copy of LB. 
i[Iqr's illemo is also enclosed for ready reference. 

Your kind early action Is soilcited. 

\'ours faithfully 

9.1<. Ih (avIiJe. 

PISNO. 114089 
Sill UnI pus 


